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Ji Ap?}lwcahon l (w) of 1“83
f . erf LJ” i Of 108t

T o auasT

1 @rlmaﬁ;l Indra Kumari, aged abauﬁ @8 years,

dauzhsa \_3»3 of Sri Rem Ghulan, cars of Sri Ahsok

. o I . e "

b K.«.umqr, vesident of @ag,hutw’* Uas Ka Hata, aandhi
Lifafar Lucknow

PR ‘ | 2. Lall’ao Prasad ags«d about 20 years, somf i

| bdﬂ residans of Vlsh.nu Puri GO].DH,V,HOQS%S no.
30/3, jxllgt;(,,‘mj, Lucknow |
3. Banfthu Pragal, aged aboub .:2.5. giars, son of
i Raljma 1 crasad, care of | Sri ‘;iukh Lal,
Tleprpphist, Centr al Telegraph Office,Lucknow

4. Sughil Kumer Dixi}, aged aboub 22 years, sond

Sri Sgtya Warain UM,L‘!;, post Kantha, district
Unnaoh
) 5. Kaf Rachna Bha tﬁ"luai, aged about.'*.l.lyeifar a,

daug,bt.@r of Remed Bahadur Bha‘fnamar erdfmr of

L.i— 1/7i, Canal Colony, Uiaiganj,Lucknow
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abovg-niucd

1. That the
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ﬁnd it Pet:

varsus Union
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ot

le High Cour} of Judicature at allaszbad
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Petition no. 5325 of 19833

& Kumar( and otiers e-Prkitionavs- |
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application on batalf of the applicanis
mos§ ra sm:actfully shov ath'-

above-notad writ paetition has bsen

bg qonnacted with two othsrs writ
irit Potition no. 498 of 1983 -

P4 mlﬂj an& o{,h ars vs. Union of India

e

itfion no.2534_of 1983— Bhupend“a.BiSe;n

7 India and obhors. ~
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also in Wit Petition no .
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another test was scheduled jb bs held on 10.10.1983
in pursuance of the notice contained in Annexure

4 to 'tha present wr it pet _it;lxon'.'
| 3. That whenthe said test fhas'no;ified'to be held

 the petitionars in ¥rit Pqtition no. 5325 of 1983
A and alse in Wit Pe tition-/ né. 4298 of 1983 pr'efarr'ad

epplications for interim!i'alief in this Hon'ble
|

Court. On thesaid applic

5325 of 1988 which was n

ation in Wit Petition no.
mbered as Civil Misc,

applicat'idn no. 11,'265 (%) of 1983 Hon'ble Mr.’

| " TNotice hes been accepted by Sri U.K.Dhaon -
» a,i,; : - gn behalf of theg opposite-parties, The ‘test
scheduled for 10th October, 1983 my be held
g * but the petitionars shall also be allowed to
- | mpear in the test, The result of the
test shall not 'be finalised and no appointment
on that basis shall be made till further

orders, 3

The pet itioh may be listed for further
orders fter three weeks." |

47 That Yrit Petition no. 2534 of 1983 was filed
by one Sri Bhupendra Bisen who had not qualif ied |
‘at the first test held for the posts of Welegraphists
Reserve Pool. This writ petition came up for orders
as rezards admiéoSion on 12.1.1984 befare a Division
Bench eon\éisting of Hon'ble Mr. Justice K .N.Goyal

—
e
& .

Mbb' and Hontble Wr.Justice 5.5, hmed, Their Lordéh,iz
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In the Hon ble ngh Gourt of J udlcature at Allshabad,
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\p\"\\ ll:\lt Pet#tlon no. 5325 of 1983
&'matl Indra Kumam and c]thars . --Petitiongrs-

applicants
K o VQPS{.IB | |

o ‘ Hnlon of Indla and othars o | --Gpp-parties
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This applicatoon on behalf of the applicants
'abov'e-namad most réspacéfully showe-th'A-

P

1. That the above-noted’ writ pet1t10n has been |

">\ d:uracted to be connected with two other writ
| petltlons viz,, Wit Petltlon no, 4298 of 1983 Ran
B,t;;harat Papdey and others vs, Union of India and

Wit Petition no. 2534 of 1983 - Bhupendra £8m Bisen
versus Union of Indla and others,

|
2. That the petiti 1onars in the abo ve not)e{ we it

Petition no. 5325 oﬂ 1983 as also in vmt Petition no,
4298 of 1983 had begn selected for sppointment on

the post of -‘?l‘elggf’aphists (Reserve Tréined Pool).
" By the orders impné.ned in the said writ petitions
 the apmroval accor_-fa,ed for the appointment of the |
petitioners on ttie post. of Reserve Pool -Telegraphist‘s

was purported to'be cancelled and subsequently
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- S » o : CIRCUIT BENCH,LUCKNOW ‘
, ¥ _CRDER_SHEEL
© REGIST-=TIUN No. __\l'j‘ cf‘we‘).(,/'
APPELLANT ek e Kewmam -
AEPLICANT. - ' -
VERSUS
DEFENDANT, 02
PESPONLENT | < T T T
Senidi ' T Rrief Ordcr, fﬂcntlomng Reference ‘ | How complied
numos” s L if necassary » |  with anddate
.of orderiy - , i ’ of compliance
ard date . ° ‘ -
- . ' (3;& . —~
Hon' Mr, D.K. Agrawal, J.M. T Coe MoN _~
i, Hon Mro K‘ Obayya, A.M. A ) A " ’ ’:E . ,‘ /i‘;"ﬂr\
| _ | S AT, Al o= PP
17/10/@9 The applicants are present in person, 0 Cane v oosimied
1; Coqnsel for the respondents is not present. A&f;’,‘ﬁ:{;‘;m'ﬁw
E However, a request has been made by shri V,K. | | D {pk‘d
‘ Chaoudéhrf} Addl Standing Counsel for Union of| g::;tﬂw%
Ind t ti 3 1 ) .
s ia to grant t tqe to respondents to file Nolgu, s
| counter affidavit. Let counter affidavit be | Pw CRT, U
) ( filed within four weeks to whichthe applicant| o l““:::"jw'_
may file rejoinder affidavit, if any,. within | back. wite portet
two weeks thereafter,- List this case for | ek o "Y”"‘:‘ ‘“’?
ﬁi@%’hea ng on 19.12-39 o . ::c:fgp '-mﬂ“i Mr_\
&va | ke et
g ) . Alb - : . JQM. o ‘ ) '
’ (sns) - ] |k
' . . . . %b’n‘ }‘\.
Hon' Mr. JUSthe hamleshwar Nath, .c. sy "
19/12/89 ( The applicant is present in person., A
L Counter has keen filea on behalt of 'Cp.rs
The applicant may file rejoinder, if any, A
within 3 weeks hereof anG ‘list this case for ‘ e
o ~ Ch 4“""’””}“
final heaxing on 31-1-90, : o B - - A
*Y T ,
. - (*)
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(4) T.A. No. 1216/87

EENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD N

EIRCUIT BENCH, LUCKNOW

(W.P, Mo, 5325/83

Smt, Indira Kumeri ~ Petitisner,
Vs,

'Upimn of india & others Raépaﬁdents.

(2) T. e Nou 1179/87

a,e, Panday S .P‘ai‘:iti@nef.
| | - VS, |
, SUnien.qF India &'nts, ' ‘:‘Raspmhdénts,
(3) T.A. 1158/87

(WoP. Mo, 2534/83) | | |
Bhupandra Bisen - \ ~ Patitioner,

- VS,

Union of Indis & atﬁars , . Res pendents,

. (WP, No, 229/84)
Ram Tej | o « - Petitioner,
Vs |

Unign mf'India & ors." e Respendents,

’Han. Mr, Justlce u. C Srivastava, V C

Hon, Mr, A,.8, Gorthi, Adm. Member.
L ~* {Hen. Mr, Justice U.CoS., V.C. )

In this bunch of casas‘cgmmmn questiong of lay and

FaCtS arise and the patltlmners are ths amplmyeas of the

~same Depsrtment, the case is belnn dec1ded by ona

common judgment,

2, The dlsputa is in respect of racru1tment4Talagraphlst

in varleus afflcas under'tha respandants. For fllllng up -

~

“the pests, an advertlsamant was issued on 22, 10482 in the

Emplmyment noetice, Thus, the ampllcants cffarad theﬂselves'

For the samge 0N the basis of marks as provided in the



~

cancelled "The wrlt petltlon was flled by one bhrl

now, by virtue of Operatlon of law, has come to thls'

—\ Q —

advertlsement they were allowed to appear in the

'ﬁexamlnatlon. The qualifying test in the English dlctation

“and type was held on 25 12,82, The sele061on was to be

made on the basis.of marks obthlned in the High School

\ p}ue bonus marks for higher qualgficagion and preference

beihg given to those having typing speed of 40 words
per minute, Some 200 candidatee appeared in the same, |

Thereaf ter, 8 list of successful candidates was prepared

-and the name of aﬁpllcants perhaps appeared, After
.1nc1u51on of thelr names in the list they were served

with a letier mentlonlng therein requiring that their

names have-beenrinclUded,iD the select list, It appears

that the applicants preduced the documente-and also

deposited the security amount. After .completion of the

formalities, when they.were_waiting fdr‘job, a notice
Qee‘issued Trequiring the‘260_cahdidetes £o appear on
10*10;83 for a dictéticn/handwritihg test. According to
the' applicants, they were candldates who had acqu1red
lesser marks earlier, After hold;ng quallfylng test
the,candldates found suitable in selecc1on and réserved

for 19825 But vide letter dated 24,9483 their panel was

Bhuplnder Singh whose case is one before us, The sald
Bhuplnder Singh secured only 40% marks but his name was
not- included, the: petitioners name could not also flnd

place and they have flled the writ petition whlch has

Trlbunal on: transfer.

3. ~According to the respondents the examination of

the applicants was cancelled ' because of a complaint




-

-3 ' X\Q
received and ree-evaluation was done and the rewevaluation

- of all ths applicants wggg'noi found upto the mzrk and

‘they were not appointed. There is no denial: of the apﬁlicénts
contention hat befobe cancélling the‘panel‘a notice should
have been issued, Applicants=were not given*sny noiice and
their version was not ~akeny Aféer receip+'of the complaint

a direction was 1ssued on the followlng words' ,

"As w1ll be ‘seen only 12 candldates have quallfied
keep;ngbln view the minimum speed of 40 W.P.M., subject
to maximum of 5% mistakes, In this comnection Ifwbuld
like to remark that both the_passagés»of English ‘and
Hindi contained less than 460words,to be typedlin
| 10»minﬁtes,-1n abssnce_of any written instructions to:‘
v-reétype the passégé, af ter C¢mpleting_once,sand in
‘the absence of any indication_of the‘total number of
rwords_at the end of the passage there may hévé'been
- some misunderstanding in the minds of the candidates w
whether they hgve to retype the passage to at:ain, at
least the minimmm speed of 40 W.P.M. I would 11ke
to point out that where as some candldates have -
retypéd'it only once, within the permissiblé number
| of mistakes, but have 'failed! because of the minimum -
- speed of 40 W.P.M. I all falrness, the passage should
have contained words much more than 400 words and the
Vnumber of words should have been indlcated at the end
- In the c1rcumstances, ;t is for consideration whether

the candldates should be ré-examined in this paper."

4,  The result was danqelléd and no examination_took
"place, in pursuance of the interim order passed by this
Court, Some of the applicants, not all,got appointmenty
The contention is that if ihere'wasfany fault in the
examination or instructﬁons which were issued, the instruct

ions/ terms whighxwexexisswesd of the advéertisement were



—20-
"'4-
complete and when all the passages were tyéed out there was
no méchinery to judge the speedg per minute ahd the
applicents canno* be penalised%for any shortcoemings or
lacuna in the advertisement and inst:uctiongﬁp this behalf ¢
Even otherwise when once thei; names was included and they
were apprised of t? same;they were called to complete |
formalities, they cannot claim any right to the post a;‘“
such but that cancellation could not have taken place
Qithout giving them any Qpportunity,_Moreover, if the
justification was for re-examination, but instead of |
rg—examinatioh,Are-evaluation took placé. How this

re=valation haé been done ahd on what basis, this mystery

: hés not been clarified in the counter. Cancellation

) /
- and then rewevaluation was not legal and not justified

by any principle of justiCe-.-_:'

5.' Accordingly'it deserves to be cancelled, The .
applicants undoubtedly having been gi@%gg posting
obviously.in pursuance of the interim order passed by the
Court, they were entltled on the basis of examination

in which they appeared, As such, the only questlon

which now remalns for con51deratlon is whether 1he
app01numenu is ‘to date back-51nce their names were
included in the select list or within reasonable tlme

by Wthh .re=examination should have taken place, Even

if we fix the reasonable time of three months, by that
time no examination could take place when in subsequent
test for typing eﬁ%. will not be a substitute for the
examination which was provided in the édyertisement or
re-examlnatlon which took place In case the cancellation

of the panel the applicants are entilled to get the
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NS

“appointment on the basis of select list , We accordingly

allow writ petition and set aside the cancellation

of panel and re=evaluation and direct that those whose
names found place should be deeméd to have been axppmxﬁtg
dppointed in the list who were subsequently app01nted
However, we are making clear that what we are dlrectlng
will not apply to those whose names did not appear

in the select list or could not be appointed in -
pursuance of the interim order granted by the High

Court, The Department will decide the question of

- senlority and placement in the gradation list and

other consequent11 benefits in pursuance therecof,

6. Petiticns:are: dlsposed of accordlngly. Partles :

to bear their own costs, ‘ Ziilfzji—‘—;_fy

vV.C,

Lucknow natéd:10@5ﬁ9l
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In the Hon'ble %zﬁp;h Court of Julicature at Allahabad

(Lucknow Banehy,Luc k?ugy/—)

Writ Patition No. of 1983

Srimati Indra Kumari and others  --fetitionsrs

| VEr SUS ,
Union of India and others . o .-Opp-partias.
"I.I‘Qﬁx : =
$1., Dageripti-n of paper AnneX. Tapa
No. ' ' . ) No.
1. Wit Patition 9-13
. 023 sy, ¢ *_ . e . ‘ . I’/” ' 5?""\
2. Affidavit in support of ths petition /
: 3. Advertise.ent | ) 1 J6- 20
4, Letter dated 8.4.1983 « . 2.29
5. Lgtier dximt cancelling the approval ) |
of Resarve Prol Telegraphishs 3 293 -
6. Lether dated 24.9.1983 b 2y- a4
Let tgr dated 7.4,1983 9}

6 - 28

7.
3. \Juedofrarra A
o 29

(B.C,Sakerna)
Advocata




Sereisy
ng5/53

4

e e 7100 JB e 75 2

= i ) k\\
P et LEmBLlT Hnl (e ofgrcliciline. e 2/ fakme

b SDHDDMRD A W
e L35 N

Ww.ww_‘n_.ﬂ.l\._,
e

3

o,

..nl\"‘ -

e it ek N

,w11:W._ 5y

oS Pres
=5

?

/(67977/)7

" ssnan IA

) TxF

MR DRI %«w

J)RS : ...q.. ok =S (A - ?
P s Do e o BEE  S T AN B

a1

{IRT g




Dt ferbl pph /z“,%o/ ik of giptabied

,5’,.-9;% L /LD

o 6’ %& A /82

: fVVVuwvvvwvwwwvwvvwwvvwiwwunwV\wvvwﬂnnﬂmwvvvvwww\ vV\(UW\wwxwvakv\vwwvvvvv VVVVvawvvw"v*quvavvvvvavvww

-“
At S T

9.9-30600%0.0"'..0.

>
'
JUMN“”!.‘IVV‘

0005000'5‘800.006000EOOGG..G..O.DO.'.g.O 0&‘000.6JG'..OOO.QGO...OIO....OOd 9l0005000'-.0990?.»00@0003.0000Q.'OOG

Qoonoeuo.oooo.w.oooooouabo

Trecvese

T W S W e e W e e e W e

s

&L OTOOLONEIIDEIBOOOGCOHOEL SPPSO

000“0.5000@“"95.‘05.0060..'.“§‘OD L2 ooo-waboao.nop°ooouoc.oObeooooooooooa

. . :
AN A P I NAS i

DOOOIPSOLPODOOVE OO

A\ Mgz & 5 AR
.0000#0,0%.0.6".’..O%.UO.OG@OO~O’.“c9.‘...(Jd\.‘Q.... Ca..o..o‘b.obﬁﬁbﬁﬂ 00,lwﬂﬂcoQWCOAﬂ’ﬁﬁnﬁ.do@@boobOOOb@b.Q;

b
.HVQJUVVVJuvv'ku~

et PCRODL U EOOOHO OO OO

-uowwovoao-oouoooowobm:ooosooooeo-ooo

QOO0 C 0206 DEODECOS .c-.&t&ooJEOOooo
6

.
PBELPFOTEH L DODOPOLVCILONGEOOS S0

;W:oae res0CO®

»
[
- e
:
1Y
Y A s
iy ¢ ¢ .
é: & : 1
Wbd) » v
ey DX ub4l;\e.dvlv.reeaa'lldﬂ'dwmwtv ¥
}

OIS NTRBCPIO\TOSOOPRLO0OBDE

o~ Aéw
/"(@777

yn A_,

"‘2?70/774




VN

T

Y TV . v e

Ve wevre oy wl o

ey,
"

4

\

- A

\ 0
BN N ?:Q\.,'
e L"-'.H’., _;t\,///

In the Tn'ble

®®000L00060000u0 000

LN AAAAN AN A s aaa ..

©00 00050605 0004

e AT N )
' IR P VN A A A

High Court of Iuilcwur@

(Luolm ow Rancb) , Lucknow

“«

Petition unler sriicle 226 of
of India

R ~azed gboub 28 years
1. Srinati Indra Kumeri, /daugh®er of Ran Ghulam,

carg of Sri Ashok f(um?r,/m vhubar Jas Ka Hata,

Gandhi MNagar, Lucl{_ﬂowl

2. Lallm about 20 years, sonof Sri

Pragad,

lahabir, S
36/3, Aliganj, Lucknow RS
3. Bandhu Prasad, agad abaut oo s years, son of

ori Rajmani Praged, care of G i «ukhlal, Telagra

»nural Trelwmr)h Office, Lucknow

/Ul'u t

rgsidert of Vishnu Puri Colony, Houss mo.

at Allahabad,

4, Sughil Kumar Ed about 22 year s, son of Sri
Satya Warain, Dixit, post K 'mtim sfri_e%“ Uninao
5. Kn. Rachna Bhat nagar, asgd about years

Aaned Bhhodur Bhatnagar, resideat of

dauzhrar of Faz
Lucknow

'ZJLl/V, Canal Colony, Waieanj,

ths Constitution

phi
ben

b



viz., botween 18 and 23 years on 1.7.1982 and
A | B also fulfilled thr requisife minimum educabional
' | . qualifications indicaied in the said advertisscment

subnitted fipir cardida @uv, for being recruited

3 ’ M- . . , a4
g -+ as Telearaphists in thn Reserve Train:d “ool,
i ' ¢ ’- | ) v
g . 3. That zhe patitio u.“rs on the basis of the marks
R . - obfained by them at the Eizh School mxamlnaulsn

corducizd by i U.e, Board of High School and
Inﬁerm@diat% diucabion cane under the selection
zone ags referred to inpara 5 ﬁf the ﬂ&Vﬁf%lSZﬁrwa._
I+ s t{d that the sgeresate U”PCrr age of
1Ch %1 paiitionsrs af ter adding the banu&
marks for Intermediate aﬁﬁ‘Graéuaiigp irdicated
1n phik said piragranb 5 gaﬂ total prre-ntase faf'

‘,UUfPOQES of selection in the Heserva ool

Telgaraphists as follows:-

Petitioner . Tota D‘Tcﬁu;ag“ of
no. | mrks for salrebion

(SR S = - I AV B
(R
€O
L )

4, That a qualifying tost in Bnglish dictation-.»

cun~handwr iting ard typinr wag held on 20.12.1982
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at vhich %he patif

. -

ioners aloqg with o*h;r candida ag

had apn:” ared.

5. That the < f the sald ;Llalll' ving “est was
rotified by opposite-party no.3 by his letter .
(5/Gar Rectt, TL 0RT22/82 dated 7hh Aoril,1983.

AL

The p-titionsrs noars wore shown in the list
of successful canmiidates in th ad* ~rder dated.
7.4.1983 at srials nos. 493, 44, 43, 3 and 18

raspactively.

6. That edach of the petition-rs was ssr#ed with

a copy. of l@ut@r no. u/48/3T;'“L/8? 83 with the same
sarial of tho s;lgcJ list of @ach of the petifiomrs
daied Bk “83§ “bﬁ gaid lrt%:f except for '
change in tnr last numbrr was in identical i@rﬂq

and as such a sprcinen Copy of the said letbar
dated 8.4.1983 is baing'ansmxmi ag Aonsxure ho.e

to this pebition.

7. hat each of the petitionsrs in pursuance of the
said communication dated 8.4.1983 oresented
hinself before 92.4,1983 and submi~ted documents

irdicated at serials md>s 1 0 8 of the said lettar ,

3

: L

and the said documents are still wibh opposife-

party'no.B.

Tt ig stated that the security daposit

£3

for an amount of 2.1170/- pledged in favour ol
fhe I resident of India was also made by sach

of the petitionrs. Tha said security daposit vas

ke
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of fi%lifay bont for five yoars with of fact

from 1.4.1983 and th~ san- WS sxacuted throuzh
the Ur, Postal Primary U&o}p«:wativ‘? Sank, Lucknow,
Th Es‘a_;glo;mr,_n% Bxchangs rrgisi:mtign cardg

in orizinal ware. al'“ submi'?:t@d and thr same are 0 d

still in. posse ssmn of opnosite-party nn.3.

o That though rach of the patition rs had
complﬁtad the requicits for.ali-i-s ard had

subnit ==d the docunrnts indicated in the said

comnupicdtion dabed 3.4,1983 thoy have i1l d.fe

not basn callad for departzental training which is
stzted bo b-for a p riod of nine morths, Afkrr the
:tzld duparbacnfal fraining the prtitionws would

bs@ enbitled fo be koot in rs:vf" Trained Pool

pii Tzala@:faphists cadre and £o be abeprbed

«vonﬂa/
againeg® fuburs v vacanc Taks) asx/wheq they aris

Th~ candida’ e af bep- urinrgoing the departm: ﬁ kal
training, as wouwld be @vid@;ﬁ; from a porusal of
bhe communication dated 8.4,1983 were reguirsd
to work in any of fice of the Lucknow Telrpraph

q

Iraffic Diviszion on ¢ hourly rates prascribﬁd

from time to time. The present rata is Fe. 2.75 par

hour.

9. That ths potitionsrs wlﬂl waiting for orderg
for their being sens for depér smen al training
wars surprised bc receiva a m 'f"ic@ dated

27 ,8 1u88/ 24,9.1983 sent by Sfl a@, fa Si Stmt
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NE

Chief Supsrintan (4), C.T.0.,Luckmw purportedly
on brhalf of the Chif Supa ?infanéﬁﬁt,_oaﬁtral_
Telagraphs anzsﬂ Lucknow. By the szid communi-
cation the pm%itionars TEarg cryptically inforaed
thet dug %o trchrical reason the letter dated

8.4, 1983 by whi h ths miitioncrs were approved

as Ressrve rool Telegraphists was béing.cancﬂllad.
By way of spacimen a trusz ooy of"Qﬁ* of auch
letters a8 Sngﬁd.Oﬁ pstitionr ﬂo.l is baing
annexed as éﬂﬁfKﬂE&_ﬁQ;ﬁ_tovu p *ition.

:lU. That sidultansously a notice has been
issusd to sboub 200 candinates requiring them

to appear on 10.1&.1983 for a'dictatiﬁn-cum-
haﬂiwriting test, The petitioners have mot besn .
abla to gatier ﬁﬁz namyg of the said.ZOO caﬁdidates
.b&t on thy infornationﬂavailabla thy petitonsrs
varily beliave that ths gald 200 candidates arg
fhos who had apolied in responss §> the advertise-
mnant contuln¢d in Amnezurs Uo l 0 thg writ

OPflblOn, but have obtained lasser pass marks in

‘the matriculation ani aquivalsnt axamination

recogniced by an Indian University or Board

than thy petitionrrs. The e2id candida*as hed

in their applications nmot indicated that they

po sSassnd any typing krowledge and conssquantly

did nQ% produce any cartificate showing knowledgs

of tyning;-'T'g petitioner hsve been able fo
obtain a ceoy of one such lether issusd o

Kanla Kant Upadhya son of Sri Ravi Yuit. Unadhya
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(,\) Geppral

o hasistans Ghiel SODCEEETE -%mit:«sf«nt/
1{;!‘1{}1 hSS‘l Y‘on{z ‘:}_Qt PRy

) b arl i : 4:
% (_) 1%3 q.S baa.,: 1

-}-:‘;4‘ *\a f«l&t Slﬁ/l-‘ r

Tﬁlp {;:\" a{)h Qﬁi 1G5,

372/ Lucknov /2 dated

eps T+ g gt
aribion. It is

. . n ‘L,
to this ¥ p ieswd bo the

A iden eal ln’r*r re heva o
ar

Oah:_r 10 CQV‘@L:‘Q n So

11, That efter hbldi.ng; thy qualifying test in
dictation-cum-handweiting and 4yping ‘he ‘
Salection Commitinn hel Toupd 47 cardidatag

in all suitable for slaction ag Rpssrv@lrfrain,d

ool Telngraphists for the yoar 1982, This cap

ba zathered fromths trus Copy of lettap

Vo. u*z/bqr/ actt. TL{R.P) 82, ﬂati‘d 7th April,
1983 issusd from the of F3 icg of thg oppositea
party no.3 vamch is being amnsxsd ag Annc:x:ura
‘. 5 to this patition., A perusal of the

saild list would snow that t}w prtitionsrs warg
allotted the £5llpwin 18 parcentaga of mariks

af *er qual if ying tegk: -

2 Pmn‘op'r no. ?(lqll"o Prdgad) 50, 27
“Prtitioner .3 &~ |
3./Bardhu Prosad 69,4 .

4. patitionir np, 4(Sushiy Komar Dixit) 74,5

5« Fetitioncr no, 5(Kp,2 achaa Bhatpagar 59,2 -



A~

A\N& '\‘Kmy@m’_

NS 8,9,14, 24 apd 27. OUrder cancelling

‘marks for thae

-

12, That out of the list of candida‘es suitable
for eslection dated 7.4.1983 movices for joining the
training have been issued to only fiva cardida‘gs

o

[

whose paiae are shown in the geid list at eor

communic ons indicating their aporoval £ apooint

=

nent as desorve Traind ol Telegraphists issuad
on 8.4,1983 have bagn cancall:d ard they have besen

issued lebhers comnunicating the sama in identical

r ..{..

tarms as the latrar dated 24.9,1983 (Amnsxure 3 to

the wit petition)
13, That 10 astails have begn given ou’c with
regard fo shat Were the mchnical raasons for
cancelling the said orders of aporoval.

. That the selection lommittee has found *135

ed Pool ’I’@leagt’a_phlsa;s anﬂ evidently the ‘pﬂ";lhmn@rs

had obtainad more than the l‘”quql e qualifying

dictation-cum-handwriting test as

also a typinz tost.

15. That bef ro issuing the loett-r dataed

Do
H>

«3.1983 carcalling by approval of the po*itionerst
as suitsble candidares the potition rs ware
at no timg called upon to show cause why the

aporoval granted to them as succsssful cand idates

1

ba not canceli-d. Yo reasons were also indicabed

or brought to the notics of the petitionirsauch

- lamss they were af £ rded no cpportunity to meet the

gaid reasonse. |



i

oppos i%;e-,pext y 4 and certain allegakions

16 That it would be relevant o indicate

that one Sri Bhuperdra Bigen had £iled a weif )
Prtition in this Thn'ble Court which was nuab red as
rit Pe %itionna. 2534 of 1983 by which Ethp said
cri Bisen had p,' yed fur a writ 01 mandanus
dixﬁgcting the opposite--parties to include his
nema in the select list of Reserve Trained

ool T&?légﬁ’é’l})hi sts con! rxlmd 'n Apnixure 3 11':0

the writ pesition. In Durq 20 of the said writ

ben minuics. The said allogation was verrz.flcd

on the basis of true knowledge.. The said aligzgat;ioh

5.8, however, denied.

3 ‘ ’ “ 'i/ %

Tat in bhe seid Urib Petibion no. 2584 of 1983 |
ri K.C. Chaturvedi, Divi sional Enginsrr, Phanms

(Administra tio n) has b*%ﬂ impleaded by ndame as
have been madse azainst him. -

18. That the order dated 24.9,1983 apnzars

to have bsen passed unds;;? duregs by the

concarnsd authoritiss by rmqon of the 1 ’ling

.

of the said Wit Petition m. 2534 of 1983.%%;1%1 onar &
Sri Bhupgndra Bis:%n in the eaid v\mh patition

clalmﬁ hinself to bs the nephow of Sri bmar Tit
qu“ﬂn & ‘ - . i )
nPhLv’Lo L.t g”bg tlfm of £t he selectionwas working



- 10U~

ae Personal Assas any. £ the Chisf Superinfendent

, Central Trlegraph Off 10@ Lucknow and also

as W\Ti,&‘il‘wCé" Clerk.

19, That the said Sri Bhuperire Bisen hed
legser prrcentage of merif marks than bhe
candida‘as at serial mos. 1 o 30 of the lisk

dated 7.4. 1‘3’83. The potibionsrg verily beli-~ve
th

i"‘t"’

[

iﬁi/hi percentagn of marks of selecbion was

only ‘Sé % and Q%a prrusal of the S‘aid writ
~sition would show thu - clain-d a place |

in the selechion list on tné allz?@;@sd. basi;s

of h.ié having ob*‘ innd £ requl .'eaf 40% merks

n-the typing test. The o_;jgasite;- parties instsad

s

of filing a counser- affu/vﬂ to vhe said vrif
petition and def ending fhe order of approval
?’f the cand idapges as 1Q‘wuﬁ=d and coniained m the
lesier dated '7.*.1983 have under duress apd for

uﬁ Fhe orders for cancallatior

jon
mn
‘_u

axtraneous reasor

of e apnroval of the petitionsvs as also of ofher

cL&n.d lates as a Reserve Trainad Pool Telegraphists

for the year 1982 in the offien of the opposite-

party no.3. | | .
20, Thdb in the circumstances d: tailgzd above and

having no ohher muallv of focbive and spredy

ol terpative remedy the petitionrr seeks to prelar

i ,,!F fall i &L“\,

ot

this writ petifion and sets forth

amongst obhiRsg,
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‘

. 7
the vrit petition ths order contoinsd in annrxure 3

£o the weit pesition is highly asrbitrary and

cénricious.

(f) Bacauss ¢ven if it could be that the

petition-rs have bren shovn %a‘have obtainsd quser

marks thon the qualifying marks in the typing

fegh as all:iped in ths other ‘it Patition no.

254 of 1983, which fact though is denied, Lhers

is o warrant to cancnl the aporoval of the
petition rs as suitable candida9aé,;' Such an

action 1s clearly against the terms and spirit of

the provisions contained in Apnexure 1 to the

writ perition.

wherefore, it is respectfully prayed that *

1.2

this Hon'ble Uourt bg pliascd:-

(1) call upon the oppocite-partiss to
praiucs ths relevant record culminaﬁing in
“he issuance of thr letber dated 24th S ptember, 1983
contained in Amnexure n0.3 to the writ patition
ac alspo the records of the selection ard be
plrased to issur a writ of certiorari or a
urit, order or direchion in the nature of certiorari
quashing the order dated 24th September, 1983

sSprcimsn GO)y of vhlok is Annoxure 3 in

respect of the pabitionsrs as also the selection

to be made in pursuance of the latter dated



24.9,1983 contained in Amexure no.d to the weit

N

petition.

D'issug a vris of mﬂnda nus or a mﬂlt order or

(i1) &
'y @irﬁc%i on in the nature of mardanus commanding
ite-party m.3 to serd tha petitionsrs for
1 to krep

opoosi
bhe raquisit@ departmental training an
idatpe for

. r"\ ‘ . . "y
v, | bhem as regsorve traincG Pool cardid
- + . abgorption agains t fubure vacancias as and whan
they arise in the ”‘aohlqtq cadre,
- 'ﬁﬁﬁ€%7 | kiii) to issue suclplbher weit, direction oy order,
, incluiing as order as o cos®s which in the
- -» & t] . L , ; ‘
0, cwcummammsoith@ca%'HHSibnbhﬁP L may
“T\\'{ | deen just and proper, |
+m6 Lucknow - (B.C,8aksena)
| - ~ AMdvocate
Gauns&i for the petitionars

_Oct?bg;l? ,Z., , 1983
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In the Hon'ble Hizh Court of Judicature at Allahabad

(Lucknow Bench) , Lucknow

Affidavit
in

vbition under Articls 226 of the Constitubion
of India . i

Writ Yebition Wo. of 1983
Srimeti Indra Kumari and ok herg -~Petition-rs
VErsus
Union of India and obhsors - —=0po-nartias

L, Srimati Indra Kumari, aged about 28 years,
daughter of Sri Ram Jhulan, car: of Sri dshok
Kumar, resicent of Raghubar Uas Ka ta, Gandhi

Nagar, Luckmow, do heraby solcnnly “ake oath and

affirn as upler;-

1. That the d%?ponmﬁ is pebifionsr noJl in the
above-noed writ pekition and is f ully acquainted

with the facts of tha caee.

-

2o That con::m s of parag ] ta 19 m tha accompany-
sbition are tru«;;-w my own .k:n@w elge.

ing ps
hfat snnexures 1 to 5 have been compared and

\\?\Q\\g(\,\%o)\/‘

Uated Lucknow ' Deponent;
-
October 47983

are cartif isd to ba irue copias.
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I, the deponent naned above, do hereby
v»r,;fy that n?‘fgn of paras 1 to 3 of
this affidavit are trua to ny own knowledes.
To part of it isfaleg and pothing meherial
hae besn concsaled; so hslp mg od
| "&&M\«'
Uatad L clmow aponant
4,{1/0.13 3
I, kkx daponx 1dﬂp~r1i y
Bizned in my presenca.

S

9

Ulerk to ?rfi B.C. Zak sgna,Adv o te
Solemnl y mf:u" ned bef o Ams.» 3'3‘5),-.(5.\
ab  §-+5; a.'m/w-by 5 ‘iwtw WNomn—
the deponsnt who is identified by Sri ReR-Sw{™=
clerk to Sri 0-e - Qa

Mvocats, High Court, Allahabad. I have satiefiad

Wy

nyself by examining ths deponent that he undershands

the eontm«, of L.ha affldamt which has bean read

out and explained by n&.
I\t
! . - )
3”' g\‘?\ :
| SATISH CHANDRA
ST ey s

T Ty
Ov*)’ a . )\JER
F s ,‘.‘\ b‘ld;
L. . *1,

No. wu‘] f«s\'/‘>

Date ’ N/‘/‘(> .

S
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p “ ~In the Hn'ble T1i~h Omp of Judleshire % Mmpey
TN S ‘ Lucknow Dench,luc now,
| Writ Petition no.  of 1983
Smb Indemerd L. Lo b L Jetl i-,joziﬁﬁ? -
‘  verms | |
anpq Qx‘ 'rnmo nd. 0’:’3, ers.. . v Ceeee 0T ??gf‘ﬁj-ﬁs
) fmexnite e z,.._LN;.
> . Advertisement ln, 1/82 | | -
' In dien Pésts and Tele renhs Den“Itrent

O0ffige of the Generel wens cer 76l ¢ com.U,P Lirdle,
Tucknnmw, |

Tmerel wansmer wlecm..P, Gy de lucknow

. remires ¢nd detes M Hesel ve Troined Pan) in the
ks | &Are of Te 9““""3?\“11 ste s vnder:a
l.Fequi ‘;e;"&zrse nhs
. STJ. f 5‘.&]8 Q'f’ eO (\ N '{' §) e:hey «‘esew V@ﬂ f'mf ‘ T;DT! a.
, No. TelecTemh Trafric commn Crgphon-  5/05/T Bx,
A ™ -nltv pdles Th B/en
(me rulitine unit) (Unie- hﬂnrn_oa..
st ved) mmed
e o a ) ‘ ) ' .V
,‘(\ }v.( 10 ('n-lef Dll?:’ﬁ;&o UaToO [y 51 1 R % , % 5 4_8
S Asr'r &,
. A

2.0hef $mab. 0.0, B 1.0 3 g p gon
Lucknow, |

3.97, undb.Teles, 3 1 5 2 4 43
’I“C» 73 G, : , ' '
i112h® &4,

4,8r, 'Sand*.’f’ele”i.

Treffic .?Sfeill V. &1 1 5 o 4 47
5 C:»l’.u’!“"f’)at, @ (“T; . . o

Treffi ¢ Eran; 8i, 22 1 5 2 3 33
6. 8r. ‘?hmdt, Tele o, v

Treffic,Verenas i, 25 1 6 ' 2 4 =

7. %pdt. Tel er. caffic16 1 5 92 3 o
L}-’ h.ct 4 nﬂ,ﬂf . )

totel 69 07 @ 14 %5 259
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4 Jiinimum Pducstional “ualifications

2. renere] Condltlong 0 ﬂ

ak .
2

Lmdidcf,es agleched and bxm_gf* I on f-hp mneﬂ

.

cThel Ll”c;mnmf vr“ﬂ e ‘Hamf« for rear] ‘zc & grotien

erinsh th@ clesa ve cwclﬁ q“ E‘Mﬂr"c%*ﬂ s in the

'nc v soqle of ,a.,,.éo 8=300= EP- e 1 0= 360 - 19-420

: l

‘1-12-480 plus usual allowances as ad issible provided
they work as short Tuty ”talf as and when called fop
agalnbt unfi'led vacmnci 'S, absnnteelum or edtr a WQrL

\
for a per icd of one year, Whlch.can also be reduced if 80

.re{ulfed in the interest of tme beptt. As short duty

stafr they will be pald o hour&y rate 3 Rs.z/-

per hour, subject to maximum olf,‘ 6 11“9“1‘5" pez‘mﬁay? ‘elected
candiiates of penal are glso 1 ;ab ..... e to be put on short
guty on the basis of their feaxi gndﬁeasygavai;abiilty-

on demgnd-but their regulsar absérpt;on wiil be made

strictﬁy in the opder of meth proviqed they haVP worked

as sho L uty atafL as per the requlrementb of the
_Deptt.iny laxity to perform shO'rt puty will render them

i:.ab e to be remamed from the se.xect panel alongwith

panaltles as per agreement e: ecuted.

|
3. 4CE S i

belnw relaxab e for (i) Qchedu,elcastes/wribes by 5 years
| (11) other categorles iike [&-sarv1cemen dlSplacad
persons dugywrgcogni§gd bygavt.of_ India,Cent;al govt,.

“retrenched employees/orthoPQeéicglly hendic=-apped

: . . . | o .
personsyas pepr instructions in force.Candidates crossing

.
T

- upper age :imit at the tme of reguiar absorption,will
e o8 :

depend upon fupther re.axation ziven by the Jovt.

" pass ih Matriculation or equivalent examination

recomised by @ fndian BniVersity'or Board.




e

%

28

.Selzction - . D
- (n the basis-of- mwaeks cbtained in the above menti-

oned exsmination.Bonus marks are swerded by raising

the aggregate peréentg,ge iril' the basis examinetion for
(1) Higher Secon-dry COUrSQ/PL‘e Gnive;:éity(ii) Intez:meéiab
three ycars degree course and (iil) Cra&uates/?ost |
graduatns to the extant of 5,7 and 10 reSpec-tiveAy Al
the cendidetes who come under the selection gome will
have tord:»_a'u_aﬂ;}nii‘y ‘J}n;, 'yhg ’_};ziqtationucum;hapﬂwri’}‘:in_g test __
i;;-_ﬂns;tlish_( Eia,ftjr'iéviatim g;tandard) gnci departmental
type test to exemine their speed in typing either in
Hindi or in Engiish,which wiil be cmdaucted by the
'j;-i:v—i-siona=§; Heads of the Recruting Units at their Head

“susrters.These tests will be at the cost of the
candida.tes.. .

6.Irefarence
€lérence Wiwl be gigen to those cmdiﬁateu,who

possesp the--typing kncvled e with a speed of 40 words
per ninute-and produce certificates to this effect from
any Boar{’i or In stitu‘cinn c‘iul‘y recogniﬂed by the centrai

state Govt.and pas.a the speed test coné;ucted by the
*«éptto .o

Mcscedvx:e

- As mentioned in para 6 gbove, the c&mfkldates posse=
ssmg the know"LedFe of typing and passing the prescr ibed
speed test will be_”__a:x}:ra:;g;eé‘_}on the .bas:.g of matr,lcu,;,ation

or ef;uivalep_t’ eiaminaticn marlgs plus bonus marks for
higher academic qualificatims.Candidates without the
knp_wl ed e of tYnga,Will, be_ ar?ange nexﬁ_ on the_ basis of
»s}n_xilar_mgrits,'be..;,ow the iast pandidste of typing
Knowledge. |

§.Iraining |
' All the selected candldates wi Ll be given

trd ning Traming for smrt cuty staft le.l be givex: as
per. dept,s,.rules in force.For regul ar absorptlon total

¢ months training will be given to the candidates, dur:mg



e

Zame of the Tmployment m,.,.change

W

which a stipené of as.lso/- per month Wi*l bepald to
 them, |

4

Q. Submi SS.L en of app3 icetions

_ aPnlicen'ts having. their registration wi thout any
ef the lcyment }axehmge fallmg v.xitmn the aﬁmmlstpa

| htﬁgg’@ffuer of the Divisional Wit latest by 15.¢ 82
on a plam Dpaper giving the following pmrtlcuiiars(l) Nam

in fW1(ii) Postal address in_i_fu;-,.l(iii) Date of birth 1
C‘b:ristish #ra as recorded in }ﬁafcrwiﬂ_cu_,‘latiqﬁ or its _____
e uivéleﬁt“’examin::tions(iv\ If & ﬁlember of C/SEI‘-coPy
of the caste certlficates glven by the canpetent
authority (v} If ex-service men(a:) Date of enrolment
(br)i}ate of discharge(c‘) Total service _re:;dereé_xvit.h a
c0py of - discharge c'e:g_tiﬁiéate (Yi}:ﬁgkriucational :tgualificat

-l begining with matriéuiation op itsequivelent and

‘abOv glvmr“ the name of exeminztion passed,total marks

tbtained snc‘i theip: pe:r:centage etc.Supported by the Mark

hcets a:na CeftifiCntG*o/De&reeS etc.(vn‘% Sneeél in

‘typm“ with: the copy of the certicate of the typing

Institution(viii) Fame of the Livigion,where the.
em;ioyment is cesired (1x) pegistration Number ang

indicating the date a
énﬂ yem.v ﬂf’;egistj,at’cm. |

Iml; ortent T stru ction s

(1) A‘pp icents should swmit the attested copies. of
docuwments ‘m suppex;t _of ace ,e_c;ueafclona,t guaiifica;tions,
caste cértificates,dischmge ce:r:ticiates, maz:ks chtained
type Speed etc.a onm;ith their applications. .

(2) 1If the perticulars given in the application forms
&’f."e fOtm::% J.nc:Or-rec’c or incomplete, the applications arg
_Licib e t0 be rejected. |

(3‘) Applicatims sent in the covers shoulé c.eexr.y
su;;ei:cscmlbe the wordse F‘or the recruitment of hReserve
trained 0Ol Of gelegraphists, and should be sent well

7



e

) : o 90
5.

in t.i‘me s‘o as t.o reach e :aivisi onal Offiee:r: c'oncerzwed

by 115.%.82 pestive.iy.ﬁpplieations received after the

=~d be auly e,ttestedby 8 G«a,zetted Grrlcer. |
(5)&pp4,icat10nsmxnnxma haavinxu thelr reglst;atlon in |

mowe than me employment excha;nge and. desirmg to apply fo
-r more than cne umt should send Sepérate applic ati ons
to the respective ﬂivis:. |z wrricefs.

(G)Applicaticns in no case shculci be &ddressed to the Geng
-ral Manarer Teleca, L.P Circ.pe, »Jueknow or sent to hlm.

9 .1 such app.x.lcatims wiJ.l be treated as cancelled.

('7) Ko corresy ondence regarding the resblt of recruitment

‘wlll be entertmneﬁ.

A\ﬂ\’(\xmm‘

(8) Fo enclosuresfcr attachin; with the a.pnlicat ons
aeready sent vill e ent@rtainec‘l until and unless te se

8re sprcificaily called for by recruiting guthge ity.

Aers e s
e

o e

’,{B;'U.e copy



In the Hon'ble High Cowt of Judicature at Allahib ad
| | _ Tucknow Bench, Lucknow. |
Wit retition Fo, of 1sss
St MAlre KUDAT s evsenresersessesensssscss Fotitioner
.4 - | ‘_.VerSU.S e |
BMion of Méia end a.nothers. ssscesecassccees OPP.part es

Mnexure Ko,

s

From

Chief uﬂp@x‘ln tendent
Central Telegraph Off‘ice,
Iucknow,

Smt,ndips Kumeri c/o0

" 8ri ishok Kumer Raghubar das ks
Hata fGandhinscar Iucknow,

No .m~48/REﬁP~TI;/82/ Tated at Iucknow the 8.4.1983

- Subject:= Recruitment of Ii‘v?Serve Trained Pool Telegraphist

Tor the year 1982.
You have been approved as Reserve Trained Fool

Telegraphist for 1982 s accordingly fou-are requested to

'present your seif in this orf’lce Wlth the Tdlowng

documents latest by 22nd Apri: ,1J83. _ |
l.High Schoo Certificate origma“ and EhotocOpy.
2-’vlnter‘/u;egree Ce:tiﬂlca.te in OrJ.g.nm,;w and photocopy.

éharacter Certifiénte frcm two »"’azetted C“‘fficer.

PthGCopY. ‘ , 7
::.’Emp‘.;oyzaent ixchange iieglstration Card in origing. .

6.Security deposit pledged to President of India ,for
_emount of RS.1170600.

s

7 Dischar;'e Ceﬂtlflcute in Ori qna ...... ,if you are Exe-
Servi cmpon.r

8. Certlcicate of physu,u hmdiCmp if you are nhysua-ly

handi Cale



MM

L - -
~ You wlll be given d‘_epe:gtmente;?; ‘#r‘aining for a

,pe;;jf_oﬁ of nine mt?nt_hs. and will be kept as Reserve trained

Pool candidate for absorption against futﬁfe vacancies as

and vhen they arise.

-~ R | o sucla':timg yo'u gre_ebsorved against regular

| pOst jﬂm 'G‘?dll be requested to work in any orfice of

‘Ifucknow Te.negraph Tra:t‘fic uiusicm an the houuy rates
rescr:.bed from time to tlme.(The present rate is s Se.
2.75 per hour.) -

N o o N b;:g-uup\arintendcnt

Centnal Telegraph Office,
Lueknow, ,

ﬂi‘ue copy
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Q\%S
I‘n the Hon'ble riigh Court of Judicatme at ﬁulahabaﬂ

J,ucknow Bench,Lucknow.

et etitim o, of e
&at.u.‘ﬂ’ldira I{umani teses sesnes v es e oPetitiOnéf
o | Versus

Im:LOn Of Inﬁla, and anOtherS. ce s ses e -....Opp.pa;r'bieé
dnnexure No, ° ZL _

INDI.&N POSTS A'D TELEGRAPHS DT?A%T“’%

From %LGIST‘&{F’ A‘D
Chief . upermtendent‘ ‘ ‘

 Central mlem:aph Oftice, mcknovr-zosool.

To . .
o Bmt. méira Kuma‘ri c/o
Gri Ashok Kumgr paghubardas ka Hata
Gendhinagar Iucknow.
No z.,-4~8/ Rﬂ’- T, / 82 Dated at Lucknow Aug.27/24.0.87%

mub‘!ect“- recruitment of Reserve Tra med Pool. Telegr:aa h
ists fo;r: the ycam 1982._ .
» Please vefer this office .Lettrar No. L-48/&TP-Tu/84/
Qa‘bpﬂ 8.4 8:5 in which Your approva. as ieserve .Ecamed

Fool Telegraphlst was conveyed to you.

Due to Technical reasams,the above orders are

hereby cancelled. | I

sd/« Iilegible
24/9.
Chief Superintendent
Central Teube@‘aph Office,
T o Lucknow=226001. /

True cCOpY
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In the Hon'ble Ha.gh oou;_t of audlgatuﬂe at &ll ahab ad

LucR:now Bench, Oeknow.
rit Petition Xo, of 198::%

Smt.TRAirs KUMELL vesees  vsees ",....?etltiom&

_» _ Vepsus
a | ion of Maia and anothezs. .. .. 4eesec0pp.parties
| fnnexure No. 4
N L :Indian Post & Teiepraph Tjep'mtmnnt
Karyalaya liukhys Admkshak,

- ’ Kendriya Ter Gher,Lucknow.

v

I\sdf.,Cs/ch/Rectt. TL(‘R&ZP}/SZ deted 7th gapril, 1983

A : i} Gn the hnsis or ua.;.lfymsr test in digtation
' cum-hand wrltinr* a;nd typm the section commi‘c"boe has

: .fcunc’i the fallowm canaldates m oraer of merit,

A‘/ﬂ{ o sultqble fo; seAectl on as dATP te. Legcaphlts for the ye&z:
o 1982.

4o, Neme ” S Father's name M -

1+&shok Kumsr fvrivastava Bankey Behari quvastava 78,0

Y st sms  omesa s

3:@:}&{ Kugn_ar Iﬂélviya Révi_ Shanker Malviya 76.5

43%:11% Kumsr Srivastava = Hub jal Spivastava 76 z

S-ﬂresh Chand ‘v am ;amlan"- | | '?6 0

6.t,usee¢: Kumar Dlxlt : u.N Dixit o | 74.6

7 :m__. ‘""_}_ashl anta Tewari T)/o K.N.ivawarl '73-8

g.Ramesh Kumap copi Shyam s




N

g, N

X

4

SeNo . Hame : Father's name Ferit
9. Shawkat £1i  gpau Raheem 72.1
10 Chemdra Prakash Om Prakash o 71.8

11.Brljesh Chandra nari ha:}enara Nath Larl 71 0
]B.Hisammudain Rizaudc’tm i 70.8

'13 ﬁmit Kumey Mukheraee A.u.imkherjeea '70 0

14.5nuj Kumar Saxena Devi Charan Saxena 69.6
15.Promod Kumer  Badrl P4, 69.6
16. Chandra’ nev uhUK!a Hirciey ianm uhuk.m 68«4
1'7. chmupam E)aWhaney h.L.S&Whalley ' 69.4
g_g.Km.hatcnna Bhatnagar iame sh_;ahatz}ngaws;.z
19.3ab00 Tal  Chandrika Pd. es.e |
20. Subash Chandra  ; ram ¥ishan 68.4-
21.50t.4bha Veruma vz/o Girish Chandra 68.4

22, ENXX&Mﬁammxﬁ '
Ishrat .&il o Hashmat a,hi 68 .2 |

25 Sushli P‘umar &ivastava ;.b.arivastava 6'7 .6 |

: 24.Liajesh n:uma;r: .Pa;ndey Ram Suchet :k?‘andey 6'7 .6

25.&1‘&1 Prakash arlvastava ;iama&har 7 66 .6
26 :Iuager;dra Singh _ Ram Sakat Singh 66.6
27.Vivak chgﬁd  Huwkum Chend 66 .6.
28.%atya Narain Keshyap Devi Pd. 66.4-.
29.ram Br) Pandey c I, 0. -Lucknow. 66 .4

SO.Ashish Narain Awasthz. ReN. g&wastnl 65 .8

E;c..g@rvi ce len

31 Rajendra Jd.urivastava Kushashwar Ial 44..5

33. Nas:t.m Ahmad Rigvi } Abdul Jm&dl 42.6
;53. gam :Deo Singh I,a.xml Haraln Singh 5_435
34.Polose G, K.P.Goopge 52.1

{ Hot typing)

35.5hiv Shanker Gupta  chandi Zal Gupta  53.0
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T e 3 . - . .
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) . N

SeP.Name | ‘Father's name HMerit

Physicaily Handicapped
G ' :7,6.Rakeshiéhandra Pandey AKrishna Kant Pandey 59.6

Schedule Tribe

) 37+ Babu a¢ Iﬂeena _ Hukym Meena 61.6
38. Dlnesh.Pd Cheudhari N.D.Chaudhari 55 46 '
N /,A' 39, u&Xml Nara.m Feena sita Ran Meena 54,7

Schedule Castes

40. Ran Tej Jaliam  65.4
‘ , ' 41. I’amlesh Chandra - Rameshyar Fd, . ;52' 4
- _42. satya iam Kanaujia | Ran uaa Kenaujia .6‘1..8 |
| 43, Ram Sewak ) “zavi Das 60.? ?

D 44:La1uu Pd. Maha Bali _ 60.2
G esmemE i e
| 46 .St . Tndre Kumari © Ram Cuiam 58.4 g

47. Ram ‘ Chendra Ram Dhan 57 .8
. | &
| o | , - Chief Supermtendent |
Q\'\%\ *(\\‘\(\*0\\/\ B | - Central Tgéem gr.(;;;:h 9fflce:., y\
Tiue copy - ’\
e
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4298 of 1983 had bgsn S@lﬁcted for appointaent on

the poSt of Telagraphists ( asgrvaﬁ anlnad‘Pool).
&y tha orders impugned in the said wib petitions

the approval accep=ded fo” the appointment of the

patitioneés on the post of Reserve Pool Telegraphists

was purported to bs cancelled and Subseéuently
nother t@st was scheduled to bg held on 10.10.1983

in pursuance of the notice ccnt:zmad in annsxure
prasan ]
4 to the/&”lt pﬁblthn.

3. That when the said test was nobifisd to ba hsld

the 0ﬁ+lthP’“S in ‘“1t Petition no. 5325 of 1983
bF 19834

and alse in Wit Petition no. 4298;prefer-ad

applications fo inte~im melief in this Hon'ble

Goprt.Onfhe said application in Wit Pebition no .

15325 of 1983 migih vhich vas numbared as C.M.
pplication no. 11285(w) of 1983 Hon'ble ¥r.

Justice R.C.Dgo Sharma bafore vhom the said applica-

tion cams up for o~dars on 7.10.1983 was plaased

to pass the following order:-

" Totice has bgen sccepted by S+i U.K.Iahon
on bshalf of the opposibts-partiss, The test
schaduled for 10th Octobsr, 1983 may ba held
but the petitiocnars shall also be allowed to
.apnaar in tha tgst. The rasult of the

test shall not be finalised and no appointment
onthat basisshall ba mads §11 furthe“
orders. |

The pa%ltaon nay ba lls+a for furbher
ords~s after thrag vweasks.'

3 .
. - ' o
& . <
. . P
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4. Thot Wit Petition no. 2534 of 1983 was filed

by ong Sti Bhwupend~a Bisen who had not Qualified

at the fivst test held for the posts of Tolsgranhists
Resarve podl, This writ @etition camg up for o~dgrs
as rgpards admission oﬁ l2.1.i984_bafo“s a Division
Bench consisting of Hon'ble i». Jusbica K.U.Goyal
and Jon'ble ¥r. Justice S.S.Awad. Their Lovdships

were pleased fo pass the fallowing o~der:-

" List along with V.P. No. 5235 of 1983 and
2298 of 1983 bgfore lparnad sihgle Judze.

In the meantims, only one post shall be
lof'c unfillad fo» considering ths cass of
the pQQSent petitionar, Whila o ther éppointmant
o~da~s be issugd. Thoss appointments shall bo
subject to ths decision of the wrif petifion.”

EN

0. Thav ab the hearing of ths said writ patition

and the application fo interim »glief it was point
it ; s

out on behalf of the counsal for the opposite-

parties that appointment orders are not beinz issued

in respect of petitioners in Wit Petition no.

5325 of 1983 and ¥eit Petition no. 4298 of 1983

gven thouzh they had qualified at the said selcebion.
Considering the said circumstance Their Lordships
were pleassd to direct that appointmen’ letts~s be

) osaid . |
issued in »a@spect of the petifioners but the said

appointments would bs subjget fo the decision of

the writ petition. As far as Biupend~a Bisen was
concerned, sincg he had rot qualified but to protect

¥,

kS
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his #ight and inte-est Their Lordships were pleased
to direct, as would be evident from a perusal of
the order dated 12.1.1984, that one post shall be
left unfilled for considering the case of tha said

N\

petitiorer.

6. That despite bhe olear direction by the Division
Banch in its ovder dated 12.1.1984 fov iSSuing
appd;ntmegt lebters to.éha pabibioners in the othsr
f¥o writ pebitions, viz., Wit Pebition no. 5325 of
1983 and 4298 of 1983, the opposite-parties have not

issued appointment letters till date. -

thergfore, it is ”aSpecEfuily prayed that

this Hon'ble Court bs pleased:-

(1) to Cla*ifi the order dated 12,1,1984 @nd

spgeifically indicate that the divection contained
therein that "eppointment o-ders be issued" is a
direction vequiring opposite-partiss nos. 1and 2

to issue appointment crders in respsct of the
petitioners in Wit Petition no.5325 of 1983 and
it Pebition no. 4298 of 1983 onbhe posts of
Telegraphists Reserve Pool forthwith. |

(iig to pass such obhgr o~der @s in the circuasiances

of the case this Hon'ble Court may deem just and
propar. : | N
o A T
Dated Lucknow KB,géSaksana)
 27.3,1984 - Advocate

Counsel-for the applicant.



- In the Hon'ble High Court of Judicabu-o at Allahabad,

(Lucknow Bench),Lucknow

Affidavif

in

dpplication for clarificabion of the
order duted 12.1,1984

-

Writ Petition no. 5325 of 1983

Srimabi Ind-a Kumsri and others --Petitions~s-
L applicants
:
V47 S0S
Union of India and obhz~s © --Opp-pa~tiss

I, Ind~a Kumari, aged about 98 years, daughber

‘of Tam Ghulam, care of Sri ashok Kumur, ~gsident of

Reghubor Uas Ka Hata, Gandhi Wager, Lucksow,

‘petitioner no.l do hzraby solemnly take oath and

affirm as under; -
1. That the above-noted writ petition has bzen

direchaed to bs connschbed with two obhaer writ
patitions viz., Wit Petition no. 4298 of 1983

lam Bujhsarat Pandsy and obh:rs Vs, Union of India
and it Petition 1no.2534 of 1983- Bhuprndra Bissn

varsus Union of India and others.




&

© 2. That the pebitione»s in ths above-noted writ
Patition no. 5325 of 1983 as also in Wit Pebition
no. 4298 of 1983 have bean sslectcd for appointment

. on the post of Telegraphists ( Ressrve Trained Pool).
1€ 7 . i

By orders impugned in the said writ patitions

the approval accorded for ths eppointment of the
pétitioners on the post of Resarve Pool Telegraphists

~was purported to bs cancellsd and subssquently

another test vas scheduled to be held on 10. 10,1983

in nu suance of the nofice contained in Annexure 4

to tbapvﬂsent writ petltlon.

3. That when the said test was nobified to be held

the petitione=s in Wit Petition no. 5325 of 1983

. and also in ¥it Pebition no. 4298 of 1983 nrefgrred

applications for interim ~elicf in this Hon'ble
Court. On the said application in Writ Petition no.
5325 of 1983 which s numbgred as C.M. doplication
no. 11265(w) of 1983 an'bla'mr. justice'R.C.

D0 Shorma before whom the said application came
up for ovdevs on 7. 10,1983 was plaased to pass

the followinz order:-

L~

Notice has been accepted by SriU.K.BEKEE

i

Dhaon on behalf of the opposite-parties. The best.

scugoul@d for 10th Qcfober, 1983 may be held
but phe_petitionavs shall also bg allowed to
appear inthe test. The -esult of ths

test shall not be finalissd and no appointment
on that basis shall be made till further |

o~dsrs.



Ths petition maybs listed for further

orders after three wegks."

-

4, That % it Petibion no. 2534 of 1983 was filed

by one Sriupendra Bisen. who had not qualifisd

';4‘ - ab the £i-st test held for the post of Teles~ephists.
REsServe qul; This “rit petition came up for ords»s
Py . ~ as vegards adnission on 12.1.1984 before @ Division
‘Bsnch consisting of Ebn’blg Mr. Justice K.N.Goyal
and:fon'bls U, Tustioe 5.5.4mad . Their lordships
\:;j' - wsre pleassd £o pass the following order: - |
" Llat along with W.P. lo. 5235 of 1983 and
4298 of 1983 bsfore learned single Judoe.
J o | In the meantime, only one post shall be
left unfilled fo~ considering the cass of
o D . ths present pétitionﬁf, while othe» appointment
>j1li . o~ders bs issuaa. Those ﬁppointmants'shall bg’

subjact to ths decision of the writ petition."

5, That ot the hearing of the said writ pstifion

and the applicationfor interim relief it was pointed

out oh behalf of the counsel for tha opposite-

parties that appointment o-ders are not being issusd
in -aspect of petitiona=s in Wit Petition no.
\ 5325 of 1983 and Wit Petition no. 4298 of 1983
CE; A M cven thoush they had qualified at the said sslection.
e - Considering the said circumstance Their Lordships
vere pleussd to direct thab appointment letters be
issued in respsct of the said patitiona”s but the
| , said appointments would be subject to the ision

of the writ petition. As far as Bhupen&”a Bisen was ’
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conie~red, sinve hrhud not qualified but to n-otect
his ~izht and int:-2st Thei» Lo»dshins were pleased
to direct , as would g gvident from @ pe-usal of
the orasm duted 12.1.1984, that one post shall be

left unlillac 5~ cocsiderins the cusg of the said
netitions».

8. That dgspite tha clear dirsction by the Livision
Tench in its o~de» datad 12,1.1984 for issuing

apnointacnt letters to ths patiti-rersin the othsr
two w»it notiticns, viz., Wit Petibion no. 5320 of
1983 and 4298 of 1983, the opposite-parties have not

. | . '
i SUE en’ 11 ;"3"' 3 TS ] d . y 1
issued wppoinbuant letters ti1l date tﬁ%u&ﬁka&mnqn

mated Lucinow Leponent
27.3.1984

I, tae deponcrt naasu aoovo do ho-eby verify
chab von sass of paras 1 to & ars Grue bo my own

cnowladas. To nur of it is falsg und nothing
patg=ial has b3ea vonvaalsd; so help ms God.

Jtad Lucknow ’mﬁh{kk&vhum)4
27.3.1934 Dunonunt

T juentify tha deponznt vho has siznad inmy 3;§§ence
pir*

Aavoc.uta

gplamnly affiramad >3fo~9 me on uq-avfh

at g&w a.m/.,g.,_m by L W [ PR A
ma&mmmmiﬁoisikaEMdbySﬁ.KKLN“
clz~k to oni 3.C-Savee—2 -

advocate, High Tourt, allahnbad, T have sat isfied
nysslf by examining ths denonant thet ha understands
tha con-ants of thg aff iduvib which has ,bee rgad

(X.%5. Srivastava)
vlerk to o1 B.u, pukssia

out ant 9xplainzd by 8. “Mmﬂyxﬁvf;aynf“
- ‘
s L CIAR
o i -~ heds
Lockne -

No.  thu3iusldh |
. ,” ;Qn34ﬂ5‘ _ _4

A R
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vere pleased to pass the following order 1.

iy 325
o -t Tist along with 7.P. Yo. %of 1983 and

429.8 of 1983 before learned Single Judge.
o | In the meantime, only one post shall be
| SERL . left unfilled for considering the case of
' | .« the: present pet1tlonars while other appomtmant
gk " orders be issued. Those appomtments shall be
‘o subject to the decisionof the writ petition.”

) et l, 5 That at tha hearmg of the said writ petition
A g" Jand- the spplication for ihteria relief it was pointed
‘ out on bshalf of t‘ha counsal for the opposite-
V| ;' spartles that appomtment orders &re fot being issued
‘ m}mSpect of petltloners in trit Petition no.
5325 of 1983 and %rit Petition no, 4298 of 1983
‘ " evan though they had qualified at the said selection.
o «'1 :‘" | Cons1der1ng thesaid circumstance Their Lordships
"' ware pleased to direct that appointment letters be
NV, ™ isshed in respect of the said petitioners but thesaid
%'} appointments would be subject to the decision of
D ¥ " the wit petitioh. As far as Bupendra Bisen vas.
%, concerned, since hehad not qualif ied but to protect
. g .. his right end interest Their Lordships were pleased
AT - d:rect a8 would be evident from a perusal of
. " the order dated 12.1.1984 that one post shall be
lenft unf illed for con31der1ng the case of the said
. A petltloner.

6. That despite the clear direction by the Division
Bench in its order dated 12.1.1984 for issuing
sppointmnt liters to the petitioners in the other .

/
I

C
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pwo writ petitions viz,, it Petition no, 5325 of

11983 and 4298 of 1983, the opposne-partles havenot
‘issuad. appomtment lettars till date,

9. That the applicants in the cirounstances indicated

/bove moved an application in this Hon'ble Court which
~ was numbered as Civil ¥ise, Application no, 3907 of
1984 seeking modification of the above-mentioned order

dated 12,1.1984 and far specific direction reduiring
opposite-parties nos, 1 and 2 to issue appointment

orders in:respect. of the petitioners in Wit Petitions

" nos, 5325 of 1983 and ¥ 4&8 of 1983 onthe posts of
* Telegraphists reserw poel farthvnth after the said
petitioners completed the prescrllbad training.

.8. That the said application nos 3907 (w) of 1984_ cdme |

up for ‘orders before Hon'ble lir, Justice S, C.Mathur
and his Lordship was pleased to pass an order modifying
the earlier order dated 12,1.198% in the manner prayed

far after noting down the submission of the counsel

for the petitioners and hearing the learned counsel
for the parties. -

" 9, That ,however, when ‘a cer tif ied copy of the afore-

sa1d order dated 21, 9.1984 passed by Emmikt Hon'ble

‘Mr Justme S C.Mathnr was obtained, it transmred

that the Sald order has beenmcompleutely witten out.
The said order as written out in the order Sheet |

reads as under 1 _ '

-

" .Learned counsel for the petitioner has

ﬁreésed 'that the interim orde: dated 12.1,1984

PRSI R TN Ry
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" Dated Lucknow

FYgiZ e

S

nay be modified to this extent that the
candidates selected at the first selection my
~ be given appointment order aftér they have
- - completed the prescribed training." |
It appears that due to inadvertence or over81ght the
order and direction of this Hon'ble Gourt has been
omltted to be writtenout. Only tha submission of

the counsel has been noted

Wherefore, it isreSpéctfully prayed that this

Hon' ble Gourt be plaased to pass necessary orders,

[

, Counsel for the applicants
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, 2 In the Hon'ble High Court of Judicature at Allahabad,
| " {Luecknow Bench) ,Lucknow |
Aff idavit
in
Appli'eation
) | Weit Petition ¥0.5325 of 1983
L Srinati Indra Kumari and others --Patitioners-
: . : : . appl icants
versus
J, | N " TUnionof India am others = --Opp-parties

I, Srimati Indra Kumeri, sged about 28 years,

- N dau@tér “of Ram Ghulam, care ofSri Ashok Kumar, resi-
( | | dent of Reghubar Das Ka Hata, Gandhi Wagar, Lucknow,
f | | petitioner no,1, do hereby solemnly take oath and

P - affirm gs under:-

‘1, That the above-nobad writ petition has bsen
directed to be connscted with two other Writ
Petitions viz., Writ Petition no. 4298 of 1983~ Ram

- Bajharat Pandey and others vs, Union of India and
"'M‘itvPatition no. 2534 of 1983~ Bhupendra Bisen

versus Unionof India and others .-

e

2, That the petitioners in the above-noted writ
petition no. 5325 of 1983 as also in Wit Petition no.
4298 of 1983 had been selected for aﬁpointment on

the post of Telegraphists (Reserve Trainad Pool).
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By the orders impugnadin the said wit petitioné
the approval asecorded for the appointment of the

petitionars on the post of Reserve Pool Telegraphists
- was pmporta_d to be_cancallad and’ subsaquently
K another test was scheduled to be held e 10.10.1983
- in purSuancefof the notice contained in Annexure 4 to
"pre$gnt eps ‘ |
the/vm petition.

3. That when the said test was notified to be held
the petitionars in Wit Petition no, 5325 of 1983

and also in Wit Petition no. 4298 of 1983 ﬁraferred '
appliodtions for interim relief in this Hon'ble
Court. On the said application in Hrit Petition no.
532 of 1983 which was numbgred as Civil Miscellaneous
ipplication no. 11265 (w) of 1983 Hon'ble i.

Justice R.C.Deo Sharma before whom the said applica-
tion came up for orders on 7,10.1983 was pleased '

to pass the following order:-

" Yotice has bgen accepted by Sri U.K.Dhaon
on behalf of the opposite-parties, The test
'scheduled for 10th October, 1983 my be held
but the pe titioners shall alsp be alloved to
appeer in the test. The result of the

~ test shall not be finalised and no appointment
on that basis shall be made till further
orders. | |

The petition may be listed for further

ordars aﬁbar three weeks."

4, That Wit Petition no. 2534 of 1983 was filed
qualifed

| bb; one Sri Bhupendra Bisen who has not
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at the first test held for the post of Telegraphists
Reserve Pool. This writ patltlon camg up for arders
as reg&rds adnmission on 12,1,1984 bgfore a D1v1810n
Bench consisting of Hon'ble Mr. Justice K,N, Goyal
and Hon'ble e, J ustice 8,5 Ahmad Their Lordshlps
- were pleaSed to pass the followmg arder: -

" List along with 7., No. 5325 of 1983 and
4298 of 1983 bsfore learnsd Single Judgs.

In the meantime, only one post shall be
left unfilled for econsidering the case of
the present petitionars while other appointment
orders be issued, Tho se appomtmsnts shall be
subjact to the decision of the writ petition." .

5, That at the hearing of the said writ petition
and the application for interim relief it was pointed
out on behalf of the counsel for the opposite-
parties that appointment orders are not being issusd
in respect of petitioners in Wit Petition no.
9325 of 1983 and Writ Petition no, 4298 of 1983
evan though they had Qualv‘.‘ ied at the said selection.
Considering the said circumstancs Their Lordships
were pleased to direct that appointment letters be
. issued in respect of the said petitionars but the said
appointments would be subject to the decision of
the writ petition. As far as Bhu_pendra' Bisen was‘
concernad, since he had not qualified but to protect
his right and interest Their Lordships vere plsased
- to direct, as woild be ev1dent froa a parusal of
the order dated 12.1 1984 that one post Shall be
loeft unfilled for considering the case of the said
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patitionai'.

6. That despite the clear direction by the D1V1Swn

Banch in its order dated 12.1.1984 for issuing
appointnent lettars to the petitioners :m the other

two writ petitions viz,, Wit Petition no, 5325 of

1983 and 4298 of 1983 the opposite-parties have not
P issued appomtment letters till date,

7, That the applicants in the ¢ircunmstances indicated
above-E® moved anappllcatlon in this Hon'bla Court which
was numbered as Civil fisc, Ioplication no, 3907 of

1984 seeking modif ication of th abo v8-aantioned order
~dated 12,1.1984 and for Snec if ic dlreetmm'equxrmg
~opposite-parties ms, 1 gnd 2 to issus appointment
orders in respect of the petitioners in Weit Petitions
nos, 5325 of 1983 apd 4298 of 1983 on the posts of
Telegraphlsts Reserve Pool forthwith after the said
petltmnars completed the preseribed tralnmg.

8. That the said application no. 3907(w) .of 1984 ¢ ane
up for orders before Hon'ble Yr. Justice S, Jathup

and His Lordship was pleased to pass an ordar modlfymg
the earlier ordasp dated 12, 1.1984 inthe manner prayed. |
foar aftar noting down the Submission of the counsel

for the petitionars and hearing the learneq counsel
far the parties,

9. That,howevsr, 4when a certified copy of the afare-
said order dated 2145.1984 passed by Hon'ble r,
Justice S.C.Mathur was obtained, it transpired

that the said order hes bsen incompletely writben out.
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- The said arder as witten out in the orde: Shest

7
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reads as vundarr-

" Learned counsel for the petitionars has
pressed that the interia order dated 12.1.1984
m®y be modif ied to this extent that the
candidates selected at the first selection may
- be given appointuent ordar after they have
- complated the prescrlbad training, "
(It appeat's that due to inadverterce or ovsrslght the

-order and direction of this Hon'ble Court has been

onitted to be written out, ) Only the submission of

a L3
the counsel has baen poted | S ; K o
Dated Lucknew | Deponant
July 17, 1984 o

I, the deponent naned above do hareby

verify that contents of paras 1 to 9 except

the partion within brackets are trus to my own
- knowledge ard those of parfion within darz

brackets are true to my bslief. No part of it

is false and nothing material has been concealed;

.~ 80 help me God. | M\IQ\R\IWMQ
gted Lucknow Deponant
I 1dent1fy the deponant who has 318 2y presence,

R, K, Srivastava) .l’/%/?*
Clerk to Sri B.C, Saksem, Advccate

- Solemnly affirmed before e on ‘o) Yy

at 6. asm/p.m R N s ¢ A

the de;éonent who ! identified by Sri &% o)
clerk to Sri B¢ sq\&,e». -
Advocate, High Court, Allahabad. I hawe Satisfied myself
by examining the deponent that he understands the
contents of the affidavit which has been read out and

.SATISH CHANDRA
SRIVASTAVA

OATH CN 4 UISSIDHNER
High C urt, \llanabad;
~ Lucknow Bench,
WA
1) -

Nn,

eXplained by me, < %\\
_ o1




In the Central\Administrative‘Tfibunal;circuit Benc h

Lucknow,

Counter-affidavit

In
\
N . . ) .
' Registratio No0,1214 of 1987(.T) |
(Arising out of writ petition 10, 56325 of 1983)
S~ Smt,Indra Kumari .. .. Petitioner
Verssgs,
P 1. The Union of Indis throvgh the Secretary,

¥inistry of Communications,Government of India,

\ﬁ‘llz”‘o7p  New Delhi.

| 2. The Genersi kenager, Telecommunications,U.P.,

1Q( ‘ Circle,Lucknow,

3. The Chief Zuperintendent,Central Telegraphs
. I':‘:::.‘;TT“T\‘*\.

/‘\ O \té§§‘t(§x\
AP N S

.Q'L‘!;

Office,Lucknow.

-\
ENA

. lespondents,

Affidavit of G.R.Jai:zval,
aged a%out 45 yesrs,son
of 3ri H.M.Jaiswal,Chief

Superintendent,Cent ral
/(;? Telegraph Office,Lucknou,
SC}ML/ ' ' ~ Deponent,

I, the deponent,avovenamed,do hereby

solemnly sffirm and state as under:

1. Thet the deponent is working as Chief

A}

{ -
L
/.
i
o

[

o

:

h

r
~
A

<
_
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Superintendent,Central Telegraphvﬁffice,Lucknbw
and has been authorised to file this affidevit

on behalf of the respondents in the aforesal
cese, He is,as such,well acquainted with the
fscts of the case deposed to below:

2. That the deponent has read'theﬁoantents
of the petition and has fully undérstood the

same,

3. That before giving parawise reply to the

petition it is necessary to set out the controversy

rgised by means of the present petition,

4, ~ That in response to the adveriisement
no.1 of 1982 far the recruitment of Reserved
Trained Pool Telegraphists on the basis of marks
obteined in their High School marks plus bonus
marks for higher qualification preference being
given tb those hagving type Speed of 40 words per
minute . About 200 candidates were such as had
claimed hnving speed of 40 words per minutes
They Qere called for dictaton-cum-handwriting

test instead of result given quelified and not

qualified marks were allotted by the examiner and

the result was declared 5n the basis of marks
allotted., Thus the 47 candidates were declared
qualified in dictation-cum-handwriting test and
the typing test énd declared selected by the

Departmental Promotion Committee. They were

{
\
)

!

[
4
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o 2
called upon to Submit lecessary decument g including
health Certificate and securify deposits, They
depoéited attesteq DhOLOCpr of trelr certificateg

and fldcllhy bond from U.P.Postal Cooperstive Society,

a) That »sn receipt of Some complaint by
the Genergy Manager iblecommunication,U.P.,Uircle
Luclknoy, the General Manager, Telecon ordered for

Pevaluatlﬂn of type tegt answer books by §pi R L,

'Sahani, P.5, to Earector General,Post & Telegraphs

New Delni vide hig letter ﬁa.ﬁDT/P?)/TL.Exam./Sl

dated 4.7.83, 5ri Sahani vide his letter dateq

15,7.82(1s, 7.83) addresseg to the then Chier

Supdt, Sri p, K.Manchanda ang Copy to Sri G. D. 3ingh
the then ﬁDTCPP),U;P.Circle,Lucknow remarked in pgre-

3 of hig letter"as‘under:n

"As will be geen only 12 candidates have

QUalifieq, Keeping in viey the minimum speed

I

I

of 40 W.p,m, ySubject to maximug of 5% mis stakes

In this connection I woulg like to remark
that both the bassages of Bnglish ang Hingdi,
contained legs than 400 worgs to bLe typed
in 1o minutes, In absence of any written
instructions to retype the passage,aftep

15 Comileting oniée, and in the absence of any
indication of the total number of words
at the end of the bassage there may have

been some misunderstanding in the minds of

I
|
!
I
'

|

i

——
421
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the candidates whether they have to retype
the passage to attain,st lesst the minimum
speed of 40 w.p.m. I_wouldllike to point
out that where as some candidates have
e retyped the passage there are some others
who have tybed it only once,within the
permissible number of mistakes,but have
o 'failed! because of the minimum speed of
40 w.p.m. .In all fairmess, the passage
should have contalned words much mare than

400 wsrds and the -number of words should

Ay

have been indicsted st the end. In the
circumstances,it is for consideration
whether the candidates should be reexamined

in this paper.®

b) That as a result of revaluation only
12 candicates including 5 of 47 cendidates selected
earlier by the Departmental ¥romotion Committee
were declared to have the prescribed 40 wp.m.
speed in typing. CsnseQuently the 1ist of 42
selected earlier was cCancelled. COut of 1g
candidates ﬁmé%%éz/g;clared successful in typing
test and only 8 were selected including 5 of the
first list turned up. Fthey were imparted five weeks

initial job t

e,

raining and are working on hourly basds

as Reserved Trained Pool,Telegraphists,

"

Erue coples of the notification




g

.5.
Tegarding glVLng details about recruitment of
telegraphists as issued by the Office of Dlrector

General of Posts & Telegraph ire being filed

and marked as Amexure-CAl & CA2 to thig affidgvit,

5. That in reply to the contents of para
N0, 1 of the petition it is submitted that the
vacancies were motified but laster on changed

. | from 22 to 47,

6., That the contents or para no.2 of the
petition are matters of rechrg and, as such,require

No reply by means of this affidavit,

7. That in reply to the contents of pars no.3
of the petition only this much is admltted that -

the preference gas per Para-(6) of the advertisement,

was given to the Iype knowing candldates and zone
of Selection for 0/C and §/C candidates was '
drawn from amongst type knowing Candldates only

on the basis of their percentﬂge marks of

High Schosl anmlnatlon plus Bonus-merks,

8. That the contents of para no.4 of the
petition are matters of record and,as such,

require m reply by means of this affidavit.

9. | That the contents of para no.5 of the

v/ég;i:zxfﬁt”/%ﬁ7 petition are corféct_except that the name of

Smt.Indra Kumariwhich stands at $1.n5.46 and

not 43 zs mentioned in para under reply.




of this of fice.

1
petition are not admitteq g stated therein, It Co

.6.

10. That the contents of Para no.6 of the
petition are matters of record and,as such,

o
Tequire no reply by means of this affidavit, F

11, That in reply to the contentg of para
n2.7 of the petition only this much is admitteq j
that the concerning original educational !
certificates/marks-sheet which were sresented for J
tallying with attested copies yere returned on | |

the spot to the candidates concerned and only

——

attesteg /photostat copies were kept on record

12, That the contents or para no.8 of the

is submitteq that the Candidates selected in the flrn§

list a:d those camoleted the formalities could ,

not be sent rfor training a5 a complaint

Tegarding irregular selection of this 1igt

was under Jnvestlﬁetwon by the General lianager,
¢elep un;;ut ton ,U.P.Cirele Lucknow and furtber
action was held in sbeyance by the order of

General Manager,Telecom.,U.P.éircie,%ucknow.

13, That in reply to the contents of para no,9
of the petition it is Submitted that the aforesaig
selection of the first list after investigation

by the General Manager,Telecom.,3,P.Circle,Lucknow

7
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.2,
was found irregular ,and therefore,it became
obligatory in the interest of juttice to
cancel the aforesaid first 'Selection-List!

and the candidates were duly informed.

The first-exeminer of the type test,
instead of writing Pass/Fail for the 'Iyping-

speed’ inadvertantly allotted marks,which was

quite irregular and it was found thet no {
cendidate had the qualifying speed of 40 words [

per minute excepting those included in the %cong /
list after revaluation of answer scripts by

the Second-examiner,

14, That in reply to the contents of sars \~

n0.10 of the petition it is submitted that as

‘already submitted in para no.9 BXXFRE ZXREKAVEE

hercin gbdve only 12 csndidates were declared
successful in the 'Type-test' by the Second-
Exeminer, therefore,it was necessary to test
Won-Typing ,who were not earlier called for
to fill up the remsining vacancies amnounced.
However, the result has not heen declared in

pendency of 'writ petition and legal advice.
P J £

15, That the contents ofpera no.l1l »f the

pctition are matters of record and,ass such,
requires no reply by means of this affidavit,

However, it is submitted that due to the
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irregularity in evaluation of answer-scripts by
tine first examiner of Type test zs cited in Para-
(2) above,the candidates of t e first Jelection,
excluding those included in the Second list,

heve been found 'Fail' in the 'Iype test! and

therefore, their candidature cancelled.

i

-
. 'V/J

X6, the question of percentzge marks will

o

come, if the selection is made gmongst 'non-typing!

'}
-

{

who have gualified in the Dictation-cum-handwriting

s

Test for wxich rct’on wag teken gs cited in

¢

Para(9) a-ove,
Thet those candiates who have not
quelifice t e 'Typing-speed of 40 u'ﬁ/r are 2.

seightage
considered og 'non-typists =nd have no Paiksge of

thelr 'low-typing speed i tlie selection over

those non-typists vho have higher merit on the

bosis percentoge maris of High School plus 3onus

percentsge mariks for higher education,

16. That in reply to the contents of para
no,12 of the petition it is submitfed that

ss already stated in reply to para no.9 hereinabove
the answer scripts were required to be revaluated
=nd in revaluation by tle second Examiner,only

12 candidates were declared 'Pass' in the 'Iype

testt,which include some of the cendidates
~f the first selection list including these

LI o)
ey

serisls 195,3,9,14,24 &nd =7,
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.9,
Therefore, the candidatare of the
remaining 42 candidates,vho 416 not sass the

"Lype-Test! stood finally cancelled.

17, Ihat the contents of para no.1¥ of the
péﬁition ere not admit ted, It s submitted

thet every one was well aware about techndcsl
regsons for re-valuation of the answer scripts,
details Qherepf'have been mentioned in reply

to para n0s.9,11 and 12 of this counter affidevit

and the avements made thevein .re reiterated

cs correct, /
|
\
k;

18. That the contents of para no.14 of the ¥

petition are not gdmitted. It iz submittied

that a3 already stated above,the netitioners

with other candidates(total 42) failed in the
Plype-test! after revaluation of the answer-

scripts by the Second-Exzaminer. Therefareﬁlthey
become the 'Hon-typist."Selection amongst 'Hon-
typist! and_those passed in dictatdon-cum-hsnduriting
Test is to Le done on the bessis of high-School

and DBomus marks as per reference given in

renly to para(lo) herein above.

19 That in reply to the contents of para
19,15 of the petition it is submitted that
28 alreédy ststed gd explained herein above
there was mistake on the part of the first

examiner in valuation of answer -scripts, The
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mistoke wes got  corrected by revaluation of
t"e answer-scripts by t e second-examiner and only
12 candidetes were declaved finally 'Pass!
in the type test., Since it was acdministretive
7 error, there was 1o necessity to give show cause
notice to the candidétés who were subseguently
fvund.failed in the t'Iype test! for cencellation

of thelr candidzsture.

20. Thet in reply to tne contents of psra
n5.16 of the petition only this much is admiitted
thet Sri Bisen hod filed the aforessid writ petition.
For correct appreciation the sverments made in

the petition as well as its reply inthe counter

affidavit may be seen, It is submitted that

S s ..;—g 4

N;( 0. 107 /
e LWL

e

} tie Union of Indis is unconcerned,however,

to fill up the remaining vscancies from amongst

! Jon-typists' a3 per tieir result of

' ‘ D&ctation_cumgﬁandwriting Test cond their
p@rcentage marks of High-3chosl ¢nd Sonus,
action will be taken after the judgment of the

Hon'tle Court.

21, That the contents of psra no,17 of the
petition are matters of record and,as such,

¢/4/? requires no reply by means of tuiis afficavit,

57'£ Fowever,it is submitted that the al..egations

1
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aga.nst Sri Chaturvedi,Divisional Engineer,Phones

have been made maliciously and are strongly denied.

ee. That the contents of para n»,18 of
the petition are not admitted, It is submit ted
that there was separate recruitment-Cell

and every order was passed under the appropriate

authority a .d,that too, after careful examination.

The allegations that the orders has heen passed
under duress by the suthority are all false and
have been mgliciously made without, any rhyme

21 reason.

23, That the contents‘of vara no, 19

of the petition are not admitted. The correct

facts have already been submitted in the preceding
paragraphs and so far as the case of Bisen is
concerned counter sffidevit has heen filed in

the aforescidc ase and the Same may be seen.

Eowever,it is submitted that in view of the facts
and circumstances explained in the present
counter affidavit due to administratiVe reasons
necessary orders were issued after careful
examingtion and under appropriate authority. The
selection amongst 'Non-Iypists' snd those passed
in E&ctatioh-cum—handwriting tést-is’donevon

the basils of marks of high Scholl and Bonus marks.
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24, Thet the contents of para n9,20(a)é(b)
of the grounds of the petition are wrong and
not edmitted. It 1s sutmitted that the petitioners
have been declared 'Fail' in the type-test

on revaluetion of zngwer-scripts by the second

 exeminer and th&#ir candidature cancelled by

the competent authority,

25. That the contents of saras nos.20(c)é(d)
the petition are not admitted. &s slready
stated in pera no.15 of tre counter affidavit
hereinabove that there was 8b sdministrative
mistake for which a candidate was not reguired

to be 1issued show csuse notice,

26. That the contents of para no.20(e) of the
grounds of the petition are not zdmitted., It is
submitted that no fihal decision has been taken
to select the candidates amongst 'Hon-typists!
and those qualified in Dictation-cum-Handwriting
test on the hasis of percentage marks of Tigh
3chool plus Bonus marks in the pendency of this

case.

27, That the contents of para ns.20(f) of
the ground: of the petition are not admitted. It
is submitted that there are not to be allotted for

'Type-testt., It ig only to ke seen whether
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<, the deponent,abovenamed,do hereby

verifs and declare that the contents of Haras

nos. i (foE;

of thais afficavit are true to my nersongl

X knowledgejthose of paras nos.Sflrr324?

of tris affidavit are based on information

received from perus-l of the napers on record;

those of naras nos...

of this affidavit are based on legal advice

which 211 the depone t believes tobe trae;
that no part of this affidavit is false

and that nothing materisl has been concesled

SO M

i 7\ \'v; tu. n- c.u Iy (w -e‘ R _A&/{Q‘V\T;"Q[“
g I" %‘éﬁ‘r"; e ﬁ } Che i 'y v\jti(‘
R KD

stor b

i hsve g, - ¢$ K ,,%zﬂ,,fcg{_ SO hela me God, | VP
Soonent 4o 0 v e b " — \\ \8"?7—' a)‘(:('/q
Liso® « . liza h 5 R TUMNGE :‘vnt‘ ,
ined bae o N S AN Li0y200 [

Deponent,

ooy faalied?y Clerk to Sri
Advocet e,High Court,Lucknow

Sench do hereby declare Xhat treperson making

this affidavit and alleging

2

npimself tobe Sri G, R.
Jalswel is the same nerson who\is nersonally

- known to me. ‘ -
\ | @_,,_, . ,/_N\\'

N n
' Clef%?ﬁ~fé”'

o
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- concer:zed to select those candidates who do

<13,

| the candiates have typed correctly the required

number of words during the required time and the

examiner has to write 'Pass® or fFaill,

28.  That in reply to the contents of paras
nos, 20(® (i)(ii)&(iii) of the petition it ig
submitted that the relevant recordés pertaining
to the case will be produced for the perusal of

the court vhenever summoned and there is no

Justification as far as this Department is

not have the fequisite qualification. The selection
is to be made first frsm'Typistsi having speed

of 40 w.p.m., and above and those qualified in
handwriting -cum- dictation test also. The

remaini g vacancies,if any, are required tobe
filled up, on the basis‘of marks of High Schosl
plus Bonus marks and from amongst those 'Pass!?

in Dictation-cum- handwriting Test.

2. That in the light of the Rules and

7 el

procedure laid down for selection of Telegraphists

and for giving due justice to the eligible

candidates ,the petitioners do not stand at all g

»

and their cagse is misconceived and is liable tobe

reiected. It is submitted thet in view of the
facts and circumstances of the case due justice
hss be ei given to the rightful eligible candidstes.

) ’ . * Tl
The wetition is misconceived and is liable

to be rejected.
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Solemnly affirmed before me on this day
of December,1989 at a.m./p.m. by the

deponent wro s identified by the aforesald Clerk.

I have satisfied myself by examining
Q*Yi the deponent that he understands the contents
of this affidsvit which have been read over and

~explained to him by me,

Ogth Comrissioner
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| %‘ INDI¥ POSTS AND TRIFGRAPHS DEPARTI®NT AN E
J " AErgey oF TRF DIFFCTGP GEiEaT [0 AND TRIFGRATHS

fod 28/16/79-sTN  Dated, New Delhi-:7000Q

T Q. - m g.onuuon- YT

(8GR

All\ceneral Manager Telecoms.
. The G.M,T.New.Delhi.

gub:-pecruitment of Telegraphists. g e
am diretted to invites a reference to column No.6 of the
schedulero the Rocrui*rent pules of Telegrathists issued v;de this
office Notification No..on/W1/70~8TBI dated Qulyﬁ.?1 accordine to .
which the candidatec wiuo.d have pazzed Math?h.%flon or equivalen
examination conduet2l Wy o university of mezrd of any gtate. I@
‘y bhas(obbeen decided thal i: [utuze :eecrui‘gments/f‘ﬂhgreas the exist-
. ing Procedure of selecting sandicates ag@ﬂnst outs ide quota will
)4$P' continue ‘to be on the basis of marks obtained by thg candidatgs_in
W, Matriculaticn examination or an equivalmnt examination, prefe,eﬁce
\ should be given to those who have the knowledge of typing w1thpi« )
speed of 4O words per minute and produce certificate to that ~Tfect
from any Roard or Institution recognised by the gentral or State

govt. for the purpose. This should be made clear in 21l advertise-
ments for future recruitments.

sir,

2e With this recruitment procedure as indicated in para T abov..
the candidates possessing the knowledge of typing at the speed of

~ %0 wep.m. Will be arranged on the basis of marks obtained by then
in the Matriculation or equivalent exomination to -forr the select
ligt.. If suffictéent number of candidateec with the knowledge of
typing are not available to f£3ill up all the post, candidates without
the knowledge of typing will be arrenged on the basis of marks in
Matriculation or equivalent and will rank in the merit list below

the last candidate with the knolédge of typinc. =
2. The above decision will however, not affect the recruitment

already in progress or in the cases where last date of applying for
the post is already over in response to advertisement.

L, Necessary provision in the pectt. pules to this effect will
. ‘be made in due course.

T At present the employment of short puty Telegrapiists e
govepned by the following orders:-

al 2Q9—3/71-STB§pt dated 5;6.73 - from the 'gt list after
giving them full training as for regular candidates.

Thls provision is time eomsuming and hence felt not of
belp for immediate and urzent needs.

- -
1/68/75-sTBY dated 23.47.78 -prom retired officials of
gﬁ ffic Branch wmxki knowing signalling and typing.

/13/79=cTN dated 10.7.79 -The scope of retired employ-
§ was liberalised to retired postal gifnallers and

ignallers [rom cther Contral and gtate covis.excluding
Fx-servicemen. '

208/16/79-3TB dated 7.5.80- whe alove orderz was further
liberaliised permitting engagement f retired personnel
Of Centrel and ci{ate government knowing typing with a
ninimum spe~d of 320 words per minute only in C.T.0.under
the charge o2 a garzetted ofiicer. ‘"ley wWere to be given
on the joo trainirg at their cos’ for 15 days for
acquiring kaowledge for By oreration.

1

WA e o
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foioﬂ of the Direshor Goneral -_’  R R
j(‘“ Posts & Tclcgr&phm EE -
How_Dolhiwiathe \} -ﬁfmaqe2 N
A;l G,M.Tciecomerrcxes fexqop UQH Tckevgmﬁﬁmﬁaln) . |
' “The G.M. Delhi Teleohone Distriots, New Delhl, . , l
'“&ubject: Recrultmcnt ol Lelezrapam;t“ﬂ . /x” - 1
‘E?- C¢nSé§U9n* to the issue of ’dcrs %z%inw 2yping Arawieé ¢ f
O wePomo a8 preforential foprrocrul iment ns ?alerr ol ts

orders of even ho,u¢cci wﬂ 1*”3 worions
Iz madc ay d*ff rent circlos.  Tho querries

-vf(i) If tho Instit”txoqs recvﬁnis
Govt.are not issuing gceriif
-Specific specd ang i’ who caéd
particular speed on the tasis ¢
of various private Institugionz, tha sugh

- oendidates should te Aot tcated for the

- duesired speed by the' Vﬁﬁvvltinw untits while

condunting ﬁxvava‘“ ﬁwch nthe nunner in

yhich the otvﬁuﬁﬁql‘v spedd Lsad 3¢ Lo tested
for appointment of Diviaional §

tenorraphaers
before entrussing the roottota star? so) etion ' !
CO£MLqSiOHo '
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2! Typing knowlenge of ﬁO Wololle 4 S ow7j a
" .desirable qualification, Those whe aro naving

this qualification of typing will be riven

preference, If after that zlso enough candidates

i _ -~ @renot available ‘for comploting the select lisg

PR upte the extent of vacancie o announcud including
e o RTP, + the non type knowinp candigates ulou‘ﬁ be
tdkbn on the basig 01 mzrka as hlth“ bo to auxe

: up the short fd 1 . . -

'lff L’J;:. oo o o Yours fa¢t®(gk
 .. -: ‘ . ; | | \\ 0 w ( L///

! . ) : (Sc UQI{A CL{ DRt{:\ ) .
j}fg-'-f o N . Assti, Dirooéb” General( i) K

S ——

Copy CO' C.u«N W, rpel»com Cir¢le, Ambala, This also disposoad”
_ of thclr lcttcr Ho, R4 /R—4/)4/”O/m'" dated “0-%
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" (Nyaya Marg) Allahabad- 211001

W
In the Central Administrative Tribunal

Allahabad Bench (cocur & vek “"Wg

- TA N 1214 of 19&)(\ )

S/\,\C’b/&\ Q’W\Q&n A ‘76
Petitioner/s. ) _ Respondent/s ‘Opp! Parties.
Plaintiff/s. ' Vs. ~ Defendant/s
Decree- ho!der/s Complainant/s, S Judgment-Debtoi /s Accused.

e po  RuyPundin{-
0s. _j) ‘ In the above matter hereby appornt and retain

ASHOK MOHILEY ADVOCATE HIGH COURT

to appear, act and plead for me/us in the above matter. and to conduct/prosecute and
defend the same in all interlocutory or mjscellaneous proceedings connected with the
sare r with any decree or orders passed therein, appeals and or other proceedings there-
'from d also in proceedings for review of judgement and for leave to appeal to. Supreme

~Court and to obtain return of any documents filed therein, or receive any money which

may be payable to me/us.

2. l/Wefurther authorise him to appoint and Instruct any other legal practitioner
,authorrsmg him to exercise the powers and authorrtres hereby conferred upon the Advocate
whenever he may think fit to do so.

3. I/We hereby authorise him/them on my/our behalf to enter into a.compromise
in the above matter, to execute any decree/order therein, to appeal from any decree/order
therein and to appeal, to act and to plead in such appeal or in any appeal preferred by any
other party from any decree / order therein. '

4. 1/we agree that’ |f/we fail to pay the fees agreed upon or to give due instruct-
ions at all stages he/they is/are at liberty to retire from the case and recover all amounts
due to him/them and retain all my/our monies till such dues are paid.

5. And I/We, the undersigned do hereby agree to ratify and confirm all acts done
:z"the Advocate or his substitute in the matter as my own acts, as if done by me/us to
jH{\tents and purposes.

Executed by me/us this day of 19 at

\
/6% ﬂ'fM

‘ Signature/s
Executant/s are personally known to me he has /they have / signed before me
Satisfied as to the identity of executant/s signature/s.

(where the executant/s is/are illiterate, blind or unaquainted with th@“ “fi’anduﬁ“?”%’e f'ﬁ"w“

vakalat). LijCRTe

Certified that the contents were explained to the executant/s in my presence

] PPN the language known to him/them who appear/s perfectly to understand
the same and has/have signed in my presence.

Accepted S
Accepted

ASHOK MOHILEY

Flat No. 3, Block No. 7 _

Nagar Mahapalika Flats

Hastings Road

Phone : 3046

L






